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1. The Unien ef India, Rep.by*its

4, The Principal, Superviser,

. Ceram:

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BEN(

AT HYDERABAD

koW
Q.2._1203/96. , Dt. ef Decisien : 1
G.V. Ramana . Applicant.

Vs

' General Manager, SE Rly, Garden Reach
Calcutta-43.

2. The Divl.Rly.Manager,SE Rly,
Visakhapatnam-4.

3. The Sr.Divl.Persennel Officer,
SE Rly, Visakhapatnam,

Training Centre, SE Rly,Kharagpur. .. Respendents,
Ceunsel fer the Appliéant : Mr. P.B Vijayaxag Kumar
Ceunsel fer the Respendents : Mr. ¥. Bhimanna, Addl.CGS
THE HON'BLE SHRI R.RANGARAJAN : MEMBER {(ADMN.)
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ORDER

ORAL CRDER (PER HON‘BLE SHRI R.RANGARAJAN : MEMBER (ALMN.

Heard Mr. P.B-Vijaya Kumar, learned ceunsel for

applicant and Mr.V.Bhimanna, learned ceunsel fer the resg

2. The applicant in thié OA while werking as Gr-I1I
was selected te underge ¢raining fer the pest ef TXR in Y
of Rs,1400-2300/- gainst the ST queta and he was sent fer
by the memerandum Ne.WPV/504/2 dated 1-5-96 (Annexure~II)
stated ipn the erder referred t; abeve that befere the app

being relegsed fer training he is required to‘gn give wn
declaratien that he will wait fer his turn fer premetien-

Intesmediate Apprentice queta yzcancy as and when arige.
&1

the

endents.

Fitter
he gcale
training
. 1t is
licant
itten
against

This weuld

'
mean that he is keeping his lien in his erstwhile pest f£ar Fitter

and the training is enly te keep him in the readyness fer

the pest

as TXR as and when the vacancy against the Intermediate Apprentice

Queta arise, Ip view of the gbeve, the respendents erganisatien
will net leese anything if he is centinued in'the training. As a
' te

matter of fact training efficial will be advantageédgﬁfthe departmente.

Ek‘that view it is net necessary fer the department. te send him back

frem the training.He may be allewed te centinue in the trxaining

but his;posting as TXR shall net be given even if he sucqesfully

cimpletqﬁthe training. His pesting as TXR depends upen ¢

his secial status.

3. The OA is ordered'accofdingly at the admissien

itgelf. Ne costs.

he

" decisien te be taken by the respondents in shém cennectien with

stage

(R. RANGARAJAN
MEMBER ( ADMN.)

Dated : The 11th Oct, 1996.
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Copy tos=

1. The General Manager, S.E.Railway, Union of India, [Farden
Reach Calcutta.

2, The Divisional Railway Manager, S,E.Railway, Visakhapatnam.

3, The Sr. Divisional Personnel Officer, S.E.Railway,
visakhapatnam,

4, The Princiapal Supervisor, Training Centre, S.E.R[ly,
Khargapur.

5. One copy to Sri, P.B,Vijayakumar, advocate, CAT, Hyd.

6., One copy to Sri. Vv.Bhimanna, aAddl, CGSC, CAT, Hyd.

7. One copy to Library, CAT, Hyd.

8., One spare cony.
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